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Report of the District colrector, Kakinada for Iiling before the Hon,ble
NGT tr o.A.No.65/2o2o and r4l2o2o on the objectioas filed on the action
taken report ofthe Dietrict Collector.

Pursuant to the directions of the Hon'bre NGT in o.A.No.65/2020
74/2O2O dated 29.9.2022 at action taken report dated 2g.3.2O23
submitted to the Honble NGT.

and
was

on communication of the report objections were hled before the Hon'ble NGT
by the petitioner Sri Bolisetty satyanarayana in o.A.No.6sl2o2o. I furnish
hereunder my counter on each objection filed by the petitioner as follows.

Counter

The gravel

continues to
lie on the
mangrove
land

Vehicle
movement is
continuing
unabated on
the

It is humbly submitted to the Hon'ble NGT that in my
report dated 2813/2023, I had specifically mentioned
that the gravel dumped by the unauthorised persons
was only removed and the land was brought to the
earlier level as on the date of statusquo order of Hon'ble
High Court dated 23l04l2O2O, prior to gravel dumping
of unauthorised persons only. I t is humbly submitted
tha t there was no false or unverified information
submitted to the Honble NGT in my report. Photos were
also attached for the same in earlier action taken report
submitted to the Honble NGT.

I have immense respect for the Hon'ble NGT, keeping
that in mind, the report dated 28/0312023 had been
submitted after making personal inspection by me on
2410312023.

The 6 member Joint committee lormed as per the order
of the NGT, dated 29 l09 12O22, had visited the site on

24 l03l2023 &,25lOSl2023 and the joint committee is
yet to submit its recommendations. The initial fine
amount of Rs.5 crores has already been deposited with
APCZMA for the restoration process and also to grow

the mangroves. No steps were taken to remove the
gravel filled during the year 2O2O as part of
NAVARATNALU PEDDARANDRIKI ILLU scheme, till now
on our own as the joint committee recommendations are

awaited and as the recommendations would guide us in
a better manner to take necessary steps scientifically in
order to restore the site.

It is humbly submitted to the Hon'ble NGT that the

Municipal Commissioner, Kakinada has dug a trench
on 2410212023 with 2 feet width and 6 feet depth
across the approach road and no vehicle can reach the

site, the same was reported in my earlier action taken

Item
No.

Objection

II

I
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report dated 281 3 I 2023, photos were also submitted for
the same and it is humbly submitted that no incorrect
statements were made to the Honble NGT.

Security personnel were appointed by Municipal
Commissioner, Kakinada, for providing vigil and guard

the site round the clock. CC cameras were also installed
in order to closely monitor the land from all the angles.

It is also humbly submitted that once the joint
committee has made the recommendations, necessary

permission will be sought from the Honble NGT to close

the trench in one side of the site only, in order to take

up gravel removal and mangrove ptantation activity with

men and machineries.

mangrove
land

III Fresh

mangroves
have been

planted, and

the earlier
mangrove
growth has

been ailowed

to dry

It is humbly submitted to the Hon'ble NGT that the

earlier mangroves which were existing prior to initial
land filling was already destroyed and dried. No

mangroves were allowed to dry in recent times by the

negligence of district administration and in fact any

measure to convert the land was stopped on receipt of

statusquo order of Hon'ble High Court dated

23/04l2O2O.

It is further humbly submitted that as only a trial, few

mangroves supplied by the Forest department were

planted in the site by the Kakinada Municipal

Corporation and regular saline watering was done and

also creek was also restored for the sea water to enter

into the said land for better reclamation of the land

naturally.

It is again humbly submitted that the Hon'ble NGT

appointed, Joint committee report is awaited and as per

the advice and recommendations that will be made by

the Joint Committee, necessary steps wiii be taken to
restore and conserve the mangroves scientifically.

It is humbly submitted that the initial compensation
amount of Rs.S Crores has been deposited by the
Government to AP CZMA on 3l I O312O23.

As regards to the direction of the Hon'ble NGT to inspect the place once
again and then file a report about (i) the opening of the creek by District
Administration and (ii) the construction of the culverts by the port Authority, I
furnish hereunder my report as follows.

1. I have
follows

inspected the land once again on 26.5.2023 and noticed as
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2. With regard to opening of creek I have already submitted in my action
taken report dated 28.3.2023 with detailed images informing that the

creek has already been restored by the Commissioner, Kakinada
Municipal Corporation, which was closed earlier as part of House sites

levelling taken up during the year 2O2O.It is humbly submitted that my

report holds good and the creek is opened as ordered by the Honble
NGT. The image of the opened creek is attached herewith.

3. With regard to formation of box type vents, I have mentioned in my

report dated 28.3.2023 that the PD, NHAI has informed that as a part of

four laning of the existing NH, it is proposed to construct two minor

bridges and formation of box type vents to cater the saline water

crossings. During my inspection, I have noticed that the NHAI has not

started the work yet, however, the six member committee formed by

Honble NGT has also inspected the location on 2410512023 and

25lOSl2023 and given suggestions to NHAI authorities on the locations

where the vents should be formed and accordingly NHAI authorities will

take action immediately.

This is submitted for kind information of the Honble NGT.

Signed at Kakinada on this the 27tsr day of May ' 2023

w)
Collector

Kakinada District, Kakinada.
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Item No.8 (i) & (ii): 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.65 of 2020 (SZ) 

With 
Original Application No.74 of 2020 (SZ) 

 
IN THE MATTER OF: 

Satynarayana Bolisetty 
1-54-10/4, Plot-50, HIG, Sector-I, 
MVP Colony, 
Vishakhapatnam Urban, 
Vishakhapatnam, Andhra Pradesh. 

...Applicant(s) 
Versus 

Union of India 
Through its Secretary 
Ministry of Environment, Forests and Climate Change 
Indira Paryavaran Bhawan, 
Jorbagh Road, 
New Delhi and Ors. 

...Respondent(s) 
WITH 

 
D. Pal  S/o.  S.R. Pal 
R/o. Saikrishnanagar 
Near Sambhunagar Flyover 
Alcot gardens 
Rajahmundry 
East Godavari District.       ...Applicant(s) 

Versus 
State of Andhra Pradesh 
Through the Chief Secretary 
1st Block, 1st Floor, 
Interim Government Complex, 
A.P. Secretariat, Velagapudi. 
Andhra Pradesh.       ...Respondent(s) 
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Date of hearing: 27.04.2023. 

 

CORAM:      

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

 

O.A. No.65/2020: 
 
For Applicant(s):   Mr. Sanjay Upadhyay. 
 
For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1. 

Mrs. Madhuri Donti Reddy for R2 to R6. 
 
O.A. No.74/2020: 
 
For Applicant(s):   Mr. G. Stanly Hebzon Singh. 
 
For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R4. 

 

 

O R D E R 

 

1. The District Collector – Kakinada has filed the report regarding 

the action taken in compliance with the order of this Tribunal.   

 

2. To the said action taken report, an objection was filed by the 

applicant in O.A. No.65 of 2020 (SZ) stating that (i) the gravel 

continues to lie on the mangrove land, (ii) vehicle movement is 

continuing unabated on the mangrove land, (iii) fresh mangroves 

have been planted and the earlier mangrove growth has been 

allowed to dry.   
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3. On these objections, let the District Collector – Kakinada inspect 

the place once again and then file a report.  The report also should 

mention about (i) the opening of the creek by the District 

Administration and (ii) the construction of the culverts by the 

Port Authority. 

 

4. Post the matter on 29.05.2023. 

 

 
Sd/-  

Smt. Justice Pushpa Sathyanarayana, JM 
 
 

Sd/- 
Dr. Satyagopal Korlapati, EM 

O. A. No.65/2020 (SZ)  
O.A. No.74/2020 (SZ) 
27th April 2023. Mn. 

14


	8f751df795f4e782083dd4bb6df08ba43c9d4983e69f54a4b64c91fe2043936f.pdf
	9131b0fde791c1ceb51433acdedb44594f7376929f5da786ca9ac637672bb9ee.pdf
	ed59a2e2bcdbc86ccb021d0e69089abcc3d747c7af4cc6e17989928919eec811.pdf
	337c3db0699927494d1e830a50c7cdd3abd8cbcbdf08c0843a6aa42aa94a19a0.pdf
	d017db81683bbb2fdd39dac6eb6456c5bef910fccbcb0e1e99425371363ba064.pdf


